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ORAL ORDER

( Pronounced by Hon’ble Mr.P.Madhavan, Member(J))

This CP has been filed by the applicants in OA 1280/2010 against the

respondents alleging wilful disobedience of the common order passed by this

Tribunal  in  OA  1280/2010  dated  28.06.2012.  Notice  was  issued  to  the

respondents.

2.  The applicants had filed the OA seeking a direction to the respondents to

regularize their services from the date on which they had been appointed as

Hourly Paid Lecturer in the 2nd  Respondent College with all other consequential

benefits including wages, seniority etc. This Tribunal, by common order dated

28.06.2012 directed to expedite the process of regularization of service of the

applicants herein with consequential benefits by passing a reasonable order,

without further delay, positively within three months from the date of receipt of

copy of this order.

3.   Today, when the matter is taken up, the learned counsel for the applicants

is  not  present.  The learned counsel  for  the respondent  No 1-2 is  also  not

present. The learned counsel for the respondent 3 would submit that a similar

matter is pending before the Hon'ble Supreme Court in SLP No.2868 of 2018

and the matter has not attained finality.

4.   In view of the submissions made by the learned counsel for the respondent

No 3, we are of the view that no useful purpose will be served by keeping the

matter pending in this Tribunal. We therefore, deem it appropriate to dispose
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of the CP with a direction that the respondents shall review their stand in the

event of the aforesaid SLP being decided in favour of persons similarly situated

as the applicants.

5.    In  view  of  the  submission,  the  CP  No.190/2013  is  closed.  Notice  of

contempt is discharged.

(T.Jacob)                                                                                  (P.Madhavan)
Member(A) 02.07.2019                Member(J)
SV


